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and strike. I want to know whether
Government i8 thinking of steps to get
over strikes throughout the counirv.

Shri M. V. Krlahmappa: ‘The hon,
Member is right when he says abon*
high wages. That is an area in
Rajasthan which is scarcely populai-
ed and we do not get labour during
the season. So we have to pay them
Rs. 3, Rs. 4 or Rs. 5 per day. In
spite of that there are people whe
agitate and instigate people rot ‘o
work on the Farm.

Shri P. R, Patel: I wanted to know
if the Government ig thinking albrut
ways of getting over the strikes.
‘What is the policy of the Governmen:.
not of the Ministry but of the whole
Government? I want to know  the

policy.
-_—

The Ministcr of Food and Agricul-
ture (Shri S. K. Patil): This is &
general question. That cannot be
determined on this question.

Shri 8. M. Banerjee: What wsas the
specific demand of the workers on
which they were agitating? What
action has been taken by Government
to mitigate their hardship? Was that
hardship genuine?

Shri M. V. Krishnappa: There was
no demand in the beginning. Only
after we terminated the services o?
eight inefficient workers that they took
to a sort of an agitation, went on
hunger strike and placed a charter
of demands before us. Before thai
there was no demand from the
workers as such.

Shri D. C. Sharma: As this is ¢
State managed Fanm, is not the Gov-
ernment considering the possibility of
having the workers share in the
management as is being done in other
sectors?

Shri M. V. Krishnappa: Certainly
Very soon we are going to take a rep-
resentative of the workers in the board
of management of which I am the
Chairman.
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Flood Control in Andhra Pradesh

*863. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1843 on the
15th April, 1959 and state:

(a) whether consultations with the
Planning Commission have since
been held;

(b) if so, with what results;

(c) whether the provision for flood
control has been increased;

(d) if so, to what extent;

(e) the extent (acreage) that would
be benefited under these schemes in
Andhra Pradesh;

(f) whether the Andhra Pradesh
Government have since 15th  April,
1959 sent up fresh proposals for in-
clusion in the Second Five Year Plan;
and

(g) if so, what are they and the
action taken thereon by the Centre?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,

Sir.

(b) to (d) The overall provision for
flood control measures in the Second
Plan was raised from Rs. 49.00
crores to Rs. 56 crores. Consequently,
the allocation tfor Andhra Pradesh
was also raised from Rs. 1.28 crore:
to Rs. 177 crores.

(e) The information has been cal-
led for from the State Govermnent
but has not been received so far.

(f) and (g). A statement containing
the requisite information is laid on
the Table of the House. [See
Appendix II, annexure No. 64],

Shri Rami Reddy: May I know
whether the Andhra Pradesh Govern-
ment has suggested that the State
Government should be entrusted
with the powers of sanctioning flood
control schemes costing less than
Rs. 10 lakhs without their being re-
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ferred to the Central Technical Ad-
visory Committee a: such a reference
would involve some delay in the
execution of the schemes?

Shri Hathl: I have not been able
to follow the question.

Mr. Speaker: The hon. Member will
kindly ask the question lcisurely and
courageously,

Shri Rami Reddy: May I know
whether the Andhra Pradesh Govern-
ment has suggested that the State
Government should be entrusted with
the powers of sanctioning flood con-
trol schemes costingless thanRs. 10
lakhs without their being referred
to the Central Technical Advisory
Committee as such a reference would
involve some delay in the execution
of the scheme?

Shri Hathi: There had been a pro-
posal like that at the Central Flood
Control Board meeting from various
States. That proposal has already
been accepted. They are not requir-
ed to send schemes costing less than
Rs. 10 lakhs for technical scrutinv
but they have to inform the Central
Government of these schemes.

Shri Venkatasubbaiah: From the
statement laid on the Table of the
House I find that the Andhra Pradesh
Governmen} is entitled to spend
nearly Rs, 80 lakhs towards flood
control  schemes. In view of the
statement just now made by the hon.
Minister that an overall increase has
been made for flood control schemes
in the country, may I know whether
there is any proportionate increase
in the allotment to be made to the
Andhra Pradesh Government?

Shri Hathil: As I said, from Rs. 1.28
crores the amount has been raised to
Rs. 1.77 crores.

Mr. Speaker: He wants to know
whether it is proportionate.

Shri Hathi: No, Sir. It is not pro-
portionate to the population of the
area. According to the population of
a particular area you cannot go on
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increasing it, That depends upon the
needs of a particular area.

Shri Venkatasubbalah: The schemes
sent up for sanction by the State
Government involve a cost of Rs. 390
lakhs. In view of the important
position that Andhra holds by way
of irrigation projects and in a way
these flood control schemes also ful-
fil the agricultural production needs
of the country, may I know from the
hon. Minister whether he is going
to increas: the proportion of the
State Government?

Shri Hathi: In the last year of the
Plan now it mayv not be possible to
raise it any further.

Shri Rami Reddy: May I know
whether the limit of 20 pcr cent of
the Second Plan alloca.ion in regard
to spill-over schemes into the Third
Plan is a rigid one or can it be re-
laxed by the State Governments?

Shri Hathi: I could not follow the
question,

Shri Rami Reddy: The Central
Flood Control Board has suggested
that the State Governments should
suggest spill-over schemes costing 20
per cent of the Second Plan provi-
sion. May I know whether thig rule
is a rigid rule or it could be relaxed
and States could suggest schemes
costing more than 20 per cent of the
value of the Second Plan schemes?

Shri Hathi: This is in fact giving
the States an opportunity of adding
to the existing provision. The provi-
sion that has now been made is that
for spill-over up to 20 per cent they
can add. Therefore it will be to the
advantage of the State to take more
schemes if they like.

Ny  F qE WA g fE
TR 7 # a@ AW ¥ g A
Tg AN FOET TG A FTqT FT ATAA
AT & & T AR #Y qg A AHA
& Fey Fu g S feammar ?
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Shri Hathi: They have suggested
schemes for flood banks on the Goda-
vari also.

Shri Rami Reddy: Is the Centre
going to prepare any master plan of
flood control schemes for the entire

country?

Shri Hathi: It is for the State
Government to do it, and not for the
Centre.
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Roads In Orissa
864, Shri Kumbhar:
Shri Sanganna:
Will the Minister of Transport
and C ications be pleased ‘o
state:

(a) whether the Orissa State Gov-
ernment have requested the Central
Government for a financial help of
Rs. 63 lakhs for development of
roads in the State; and

(b) if so, the action taken thereon?

The Minister of Transport and
Communications (Dr. P. Subbara-
yan): (a) No specific request for
financial assistance  amounting to
Rs. 63 lakhs has becn received.

(b) Does not arise.

Sugar Quota for Sugar Factories’
Employees

*8535. Shri K. N. Pandey: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No, 309 on the 23rd
February, 1960 and state:

(a) when the order changing the
quota of sugar to be distributed
among the employees engaged in the
sugar factories of U.P., North Bihar
and Punjab from 5 tons per month
to 5 bags per month per 100 workers
was issued;

(b) whether any muchinery has
been set up to see that lhe quota al-
lotted to the employees is being
properly distributed; and





